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HON’BLE DR. JOSE P. VERGHESE, VICE CHAIRMAN (J)

HON’BLE SHRI S. P. BISWAS, MEMBER (A) P

1) 0.A. No. 420/19%96

i@ arun Kumai- Mishra,
' Practicing Advocate, (o
R/0 B-153, East of Kailash, ;{?';
New Delhi—-110065. ... Applicant A

( By Shri H. B. Mishra, Advocate )
-versus-— , § 1f?

1. Government of National Capital
Territory of Delhi through
3 Chief Secretary,
k %, Shamnath Marg,
Delhi~110054.
2. Union Public Service Commission
through its Secretary,
. Dholpur House,
2 sShahjahan Road,
®) New Delhi-110011.

3. . Director of Prosecution, EON
Government of National Capital soei
Territory of Delhi,

Tis Hazari, Delhi. . .- Respondoents

( By Shri Jog Singh, Advocate )

2)  0.A. No. 416/1996

Naresh Kumar Verma S/0 Ram Kumar Verma, ,
R/0 House No. 302, Gautam Nagar, e
New Delhi-110049. ... fApplicant .4 .

.( Applicant in person )
~-versus-
1.  ~ Government of National Capital -~
Territory of De1h1 through
Chief Secretary, - : Do )
5, Shamnath Marg, : : ) .,
Delhi—lloosaz , ) I

.. . - . : _ - . ,,W;;M B,




3)

4)

- -

Union Public Service Commlsolon
through its Secretary,

Dholpur House

Shahjahan Road

New Delhi- 110011

The Dlrectorate for “the Welfare
of SC/ST/08BC,

Govt. of NCT of Delhi,

154-155 01d Secretar1at Building,
Delhi-110054 through

its Secretary. .

The National Cbmmissioner for
SC, ST & OBC, . .

. Lok Nayak Bhawan,

Khan Market, ‘
New Delhi. B e

A
‘Us.k

Respondents

( By Shri M. M. Sudan and Shri Vvijay Pandita,

Advocates )

0.A. No. 433/1996

Ms..Kiran Bala D/O Ram Lal,
R/0 197, Parmanand Colony,
Delhi-110009. . : A

( 8y shri R. K. Shérma, Advocate )
-versus-

Government ‘of National Capital
Territory of Delhi through
Chief Secretary,

5, Shamnath Marg,
Delhi-110054:

Union Publlc Serv1ce Comm1551on
through its Secretary,

Dholpur House,

Shahjahan Road,.

- New Delhi-110011. , .

i .
( By Shri M. M. Sudan and Shri Surat
Advocates ) - :

0.A. No. 297/1996

Manoj Kohli S/0 A. D. Kohli’,
R/0 A-29, Phase-1I,. :
Ashok Vihar, Delhi. -

Suresh Chahd S/0 Harish Qhand, -
R/0 D=29; - Mata wali . Gall

-Johari Purl

Delhi- 110094<FH,4 IS

T R A

-. Applicant

Respondents

Singh,

)
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5)

¥

Virender Singh S$/0 Ghure Lai,
R/0 9/35-34, Gali No.l,

Gyan Mohalla, Dharampura,
Gandhi Nagar, _
Delhi-110031. \

Mrs. Neelam Narang W/0 sudhir Narang,
R/0 10, Defence Enclave,

Vikas Marg.,

Delhi. .

pavender Rana S/0 H. P. Rana,
vill. & P.0. Sahibabad, pDairy,
Daulatpur, Delhi-110042.

Brij Pal Singh S/0 Lahari Singh,
R/0 Vill. & P.0._ Ronda,
Distt. Bulandshahar (UP)

Presently - 119 Himversha Apartmentc,
103, IP Extension, Patpargan),

Delhi.

Brindabad $/0 Maheshwari Prasad,
R/0 ambedkar Nagar,

‘sutarkhana, City Banda,

Distt.. Banda (UP),
Presently : 3-A/134 (HIG),
Rachna, -Vaishali Colony,

Ghaziabad (UP). ... fApplicants

( By Shri K. C. Mittal, Advocate )
-versus-

Government of National Capital
Territory of Delhi through
Chief Secretary,

%, Shamnath Marg,
Delhi-110054.

Union Public Service Commission
through its Secretary,

Dholpur House, '

Shahjahan Road,

New Delhi-110011. ... Respondents

( By Shri M. M. Sudan and shri Vvijay Randita,
Advocates )

0.A. No. 1928/1996

- Naresh Kumar Verma S$/0 Ram Kumar Verma,

R/0 House No. 302, Gautam Nagar,

New Delhi-11004%. - ... Applicant

( Applicant in Person )

—-versus- . -

W
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11.

._.4_

Union Public Serv1ce Commission
through its Secretary,

Dholpur 'House,

Shahjahan Road,

New Delhi-110011.

( By Shri M. M. Sudan, - Advocate ﬁ

0.A. No. 1934/1996

Santosh Kumar Raghuvanshi |

S/0 Basant Singh.

Vipin Sandhuja
S/0 A. N. Sandhuja.

Sanjiv Goel S/0 G. D. Goel.

Mukesh Kumar Ahuja
S5/0 R. K. Ahuja.

Ms. Sushma Badhwar
W/0 Rajiv Badhwar.

Kaleem Ahmam
S/0 Late Faizul Hasan.

Aslam Khan
.S/O A. S. Khan.

Ram Kumar Verma .
S/0 Late Shyam Praka K.

Vakll Ahmad : o %

5/0 Idda Khan.

Atig Ahmad
S/0 Saleemuddin.

Ageel Ahmad
S/OJAllah Diva..

(All applicanté c/0
Directorate of Prosecution,
Tis Hazari Courts,

Delhi)

'~versu$~

Government of National Capital-
Territory. of Delhi through

~ Chief .Secretary,

5, Shamnath’ Marg, .
Delhi—lloosa.

-Union Publlg Serv1ce Commission

through its Secretary, g

- Dholpur House, A
ShahJahan Road, f_
" New Delhl llOOll-,f

- Respondent
,fé»‘.

... Applicants

. ( By Mrs. Meera Chhibber, quobate')

Respondents

prle
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( By Shri M. M. sudan and shri vijay Pandita,
advocates )

o R D E R

Or. Jose P. verghese,

These applications arise out of the effort of

the respondents to recruit Acssistant public
Prosecutors, whose recruitment has been unduly
delayed. As early on 12.10.1994, the Government of

National Capital Territory of Delhi wrote to the Union
Public Service Commission iUPSC) for appointment of
assistant Public Prosecutors on regular basis, and
finally the concerned adveértisement for Ffilling up
t hese poéts came to be published on 13.5.199% vide
advertisement No. 9 of 1995. Serial number 24 of the
sald consolidateq advertisement refers to 49
Prosecutors in gthe Directorate of prosecution,
Government of NCT of Delhi, out of these 4% posts, a8
were reserved for gcheduled Caste, 4 reserved for
scheduled Tribe and 14 for Other Backward Castes. The
essenfial qualifications prescribed were (1) degrec in
1aw of a recognised university or equivalent and (2}
three years’ experience at the Bar or gquivalent
experience in any legal department or organisation of

standing. The desirable qualifications prescribed

were experience as Public Prosecutors/@overnment'

Advpcate. The duties prescribed were to conduct. cases
in-the cogrt of Metrbpolitan Magistrates on behalf of
-the Government of.NCT of Delhi and teach law subjects
at:RIS Jharoda Kalan, Delhi Police.
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Since the regular intake of Public

were getting delayed, the Government of NCT of Delhi

decided to recruit . originally Assistant

Prsoecutors/Prosecutors . in the Directorate of

Prosecution on purely adhoc and emergent basis for a

maximum period of six months only expecting the

process of regular appointment would be finalised by

then. The said advertisement appeared in the daily

newspapers of 2.2.1995 and the last date of acéepting

the applications was 24.2.1995.

prescribed were substaitnally the same as stated above

and all other things being equal, éuch as reservation
asz per the Government policy, the appointments were to

take effect only as a stop—gép—arrangement-

Pursuant to the said advertisement, quite a
large number ' of persons were appointed by the Chief

Secretary, Government of National Capital Territory of

Delhi in the scale of Rs.2000-3200 on purely adhnc and

emergent basis. 'fhese appointments were mostly made
towards the end of November, -1995 and it waé. clearly
indicated in the appointmenfl letters‘ that these
aﬁpointments were on adhoc basis for a contrabt period
of six months or till such appointment pf\ éandidates
is made on regular basié-fhrough the.UPSC,b whichever

was earlier. . It was also: pointed out to the

Public

‘cahdidates that

right on the

continuancr ih

. basis.

the appointhent woﬁld not-confer Lany

‘seniority,

‘candidates . to claim

service or appointment on a regular

Prosecutors

The' qualificatidn:s/3

G
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In the meantime, the UPSC conducted interviews
on the bacis of advertisement dated 13.5.1995 from
12.2.1996 to 11.3.1996 and finally on 24.7.199¢, the
UPsSC sponsored the. names .of 26 candidates for
appointment on regular basis. It is not clear from
the averments nor from the list of the recommended
candidates available in the paperbook of D.H.
No“420/1?96 whether these 26 candidates recommendoed

included the reserved candidates or not.

Respondents on 22.5.1996 brought out an
amendment to the recruitment rules and the said
amendment was issued under the proviso to Article 309

of the Constitution of India read with Government of

“India, Ministry of Home Affairs potification dated

Y

13.7.1959 and with prior consultatfons with the UPSC.
By this amendmént the respondents increased the number
of posts to 106 from the existing 49 and it is stated
that since there were }arge number of candidates wWho
had applied in response to the eaflier adverticement
dated 13.5.1995, the UPSC were to recommend more
candidates if found eligible and available against the

extended rnumber of posts as well.

All the Original aApplications which are now

being heard together for final disposal, are arising

" out of the facts»stated above.

O0.A. No. 297/1996 has been filed at thz
v__instance of - seven “aéblicants who were in fact
appoinﬁed -Aén édhoc _pasis' in pursuance of the

—édvértisemént'of February, 1995 pending appoihtmentiof

e m i e el e

i
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regulanr incumbents through the - upsC, and  the
applicants herein are segsking regularisétion of their
posts on the basis that s 1arge~number of posts were

available S and have bee: further added and made

availabie subsequently, and as such, since their

recruitment were after z proper selection from the
market and were app01nteﬂ be:ng found eligible as they
were all fulfilling the quallflcatlons prescribed,

nothing more remains for the respondents than to

consider . their candidatire for regularisation against

the available vacancies. The.applicahts therein had
applied to UPSC in  rursuance of the  abovesaid
notification dated 13.5.1995 but the UPSC turned down
theif applications an# ‘they were not considered
agalnst the 49 regular =scancies as all of them 'were
not called for the interyiew because the uPsC resorte&
to shortlisting of'-éancidatec. It was _ctated oh
behalf of the responde;tAupsc that for the 49 posts
advertised there weré & total df 796rapplicatiéns out
of which 491 appllcatluw» were from among the generzl
,candidates for the 24 vnréserved posts.. Since the
number of applicants we?e not . that high, the method of
screening was not reéor izd to, but the number was high
enough to resort to zhortlistingf with objectivé
criferié. The contentizr of the learned counsel for
the respondents Qés tizt these épplicants did not
fulfilvnthe. critefia ~aiddown for ‘shortlisting‘ the
candidates and- they =EWe not éalled for tést and
interview. .The submiszion of the leafned counsel for

the appllcants is  thes apart from their claim fbr

“regularlsatlon, alt“rn<;ve1y they may be permltted to

-

f\
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be considered as a $lrejal class by the UPSC  and R
consider their candidut e against the available

Q) vacancies.
A

0.A. No. 420/1%s, was filed orn behalf of Shri

AL K. Mishra who W8: 150 complaining against hic

exclusion by shortlistiiy, st the instance of the UP3C.

He has also challenge: the reserveation of 25 posts v

out of total 49 and alw, made submission that in the

—

~N absence of a notifical; - ynder Article 247 of the if"

Constitution of 1India. yg post can be reserved in R

favour of STs in Delhi.

Cs

0.A. No. 416/17.4 has been filed on behalf of 3;;f¢

a candidate from the U”;community, who was also a P
\ P

victim of shortlisting i-)) on the basis of his adhoc ﬁf;.;

service, claims the saw rglief as claimed in O.A. ﬁﬁi
No. 297/1996. In 0. - Np. 433/1996, the reliefs
4 claimed are the same .4 the applicant is also

similarly placed as thi 4f g a. No. 297/1996 and

0.A. No. 416/1996.

0.A. No. 1934/19% has been filed on bchalf of
Santosh Kumar Raghuvansi. and ten others, all of them
belonging to the category -f oBc and their candidature
has been rejected on %« pagjg that their prior ?Vi

.

Government service and sysqip claim as OBCs aroce fﬁ
against phe contention < tpe respondents that their o

claim has not been put v, through prescribed proforma . !

and as such -age relaxat ., in either or both counts

could not be'siven'to'fh‘applicanfs”‘ Similar is -~the




- congsider
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case in O0.A. No. 1928/1996 wherein the applicént is
seeking relaxation of age on the basis df his OBC
certificate. |

i

v : : S B

Since the questions involved in these cases are
moztly common, we shall deal with those issues one by

one.

The first issue that has to be decided i
whether the respondéhts were_justified in increasing
the number ~of vacancies . dUring the Erocess of;j
séleéfion and will the same vitiate the‘equalit& -of
opportunity, a right available to the public under Cy
Article 16 of the Constitution. It is an admitted
fact that in the original édvertisement published - on
13.5,19?5 “the number of postéistgﬁed fo be subject to
bfocess. of selection 'wefe Sn1y549 and it was on
4.5.1995 that thevnumber ofgposté were increased. to
104 by way 6f an amendment %o thg recruitment' rules
under che proviso to article 309Aof‘the COnstitutiénT
Even though the respondents Qere withinvtheir power to;>/
ihcrease the number of pbsts,‘they could not have
added these additiohal"-number of posts duriné the
bendency of the selectién précedure that were going on
On1y>+or' 49 posts, we aréAof the view that the
respohdenfs have acted ilieggll& by adding the
additioﬁal number of posfs_for c;nsideration than
initially advekfiSed, andvin the'éirbumstap¢e$; we do
not‘howéver “propose .tb quash tﬁé' entire selection
;brocedure; ‘ In:ujhgl cjrcumgtancéé Qf theiicase, we

;it -fif-tGSL{Mit the'fécbmmendationé'to the__

‘number - of ~osts ~originally mentioned in the ~first

et e
Lt T ey
e R

B
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advertisement. That being 49 and the actual
recommendations were only 26, we are not finding any
fault with thode selections .on the basis of which
those 26 candidates had Eeen recommended for

appointment.

But it 1is not clear whether these 26 poste
recommended included the reserved candidates or not.
Our direction would be that in case it includes the
reserved candidates, only then the recommendatiocn andd
appointment of those 26 candidates could be valid, if
not, only 14 céndidates from among the 24 posts
avallable tb the general candidates out of the total
of 49 can be considered to be regular. Therefore, if
no reserQed candidates have been in?luded in the list
of 26 pefsons, only the first 14 cagdidates are to be
conside?ed as regularlyAappointed and in accordance
with the rules. This ié because this court passed an
interim order not to fill up ten posts out of 24 and
it may ‘be for the reason that it should be available
in the event the applicants in this case succeed in
their complaints and since the total nuinber of posts
available to the general category were only 24, the
respondents could not have filled up 26 posts. The
total posts . available for the respondents for
recomméndation to be made validly were only 14 after

deducting 10 posts covered under the interim orders of

this tribunal. The respondents are also directed to

consider the remairfiing 12 candidates whose names have

_been duly recommended'by”th@ UPSC after due selection,

but_could not be in accqrdance with the rules, and as

such, their appointment may be regularised against the
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additional vacancies that were made available by
increasing the number of‘postC to a total ot 106.
tven though we are f1nd1ng that the casnc of exce 12

. 1 @
candidates recommended and appointed by the UPSC,

shall not be treated as regulan originally, and their
appointment  shall be treated adhoc till the
respondents regularise vthem against the additional
posts made available by an  amendment - to the

recruitment rules.

~

A direction will also be issued _to the
respondents that the vacancies heservedx for the
reservedA candidates shalllhe {illed up forthwith from
among the. candidates who had 301ned the process of
selection and found ellglble and the recommendat10n°
in this régard, if not already made -shallg be made
forthwith and appointments made without any delay.

o

The second main issue that has been put forward
\ : . i

N .

in these appllcatlono was that the appointments made "
on adhoc baeis even though on the face of 1t it was
adhoc and on emergent basis, .since the vacanc1es were
available and the applicants haye' discharged their
dutiesAte the satisfaction of the respondents, nothing

: . : _

remains to be done but to 1eok into their ACRs and

' regularlse them after taklng approprldte approval from

the UPSC.- The respondents -on the other hand ' submit‘_
that the_ app01ntment was purelyiAon thel basis ofl
stop gap- arrangement and it was also clearly' stated
- that the said. app01ntments w111 not confer any claim
for regularlsatlon, hor were there any ACRs ava11ab1e.,~

for consxderat1on‘u_of ﬁegula?igsatlon,A_ with . the




p—arrangements cannot be a

‘ih the submission of  the

respondents and we are of the view that the appllcants

e e AT o e -‘; new i

hao heen 'appolnted adhoc the perlod of adhoc servxce

beind‘so “short ahaithe appointment on adhoc basis was

purely as a stop~gap—arrangement till the regular

3K 'incuﬁbents were recommended by.the upsc, for which the

seleotion procedure was going on. The claim of these

O applicants for regularisation will have to be rejected
outright.

These applicants also claim that on the basis
that they have been seiected after they were found to
be eligible, and have been discharging their dutlies
satisfaotorily,"the respondent UPRSC could not have

- . rejected' their candidature for consideration against
reguiar vacancies oy shortlisting. 1t was certaln

that once the ‘regular incumbents are recommended,

-these adhoc apoointees will certainly be replaced and

e

as such, their? claim could be treated as a special

class and not gto shortlist them under whatever

‘as e'special Class even for the purpose - of

consideration nof_ their candidature -for selection

’

Py o .

,tenﬁre was so short and they have never competed with

fsuch large number of appllcants from the market and ;n

he: res ondents also stated,thatf

regular1 sation. There is .

crlterla the res pondentc might adopt. The respondents

tated that these adhoc appointees cannot be treated

~against regular vacan01es. This is ‘because their*®

}

1
i

'
i

i

P




namely\ these adhoc appo1ntees ‘aref

ATy BT Ty
: .

"“what '’ they are cla1m1ng is only that they Vmay

”fratheﬁ

not be ehortllsted from be1ng con51dered when the upsc

considers candidates and recommends them to replace

| 7

. - »
) their adhoc™ dppointments. We-are in full = agreement
with the contention of the applicants that

shortlisting by whatever criteria and excluding the

applicants - who were holding the posts on adhoc basis

from.being considered, 1is not in good taste. The
.respohdents should not have'excluded them from being
considered. ‘ It is pertinent to mention here that the
respohdents had shown to the court the criteria that

has been adopted fcr sho ortlisting. We are catisfied
, : . : "
that these criteria are objective enough in the norh&)

<

circumstances that it was not found sufficient enolugh -
to exclude these ‘adhoc appointees who were already
.'.' . 'g

¢ holding  the posts to the satisfaction of - the-

i 11 - _‘

respdndents and ‘who are in the danger' of . being

<

replaced by regular 1ncumbents by the same- selectlon
procedure- Our considered view, therefore, is that

theseladhoc apbointees are entitled to be considered.

j . ’ ; The 'directioh which"we would like to issue in

R this regard is. that 1n view of the fact that nine of

e |.

%- ' theeefadhod app01ntees have already been 1nterv1ewed

we

be outrlght_app01nted o
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wohld direct the respondents to publish the result of

these nine candidates interviewed and in case they

were found eligible and fit, their names may be
regular vacancies NowW

recommended against the

available. The reﬁaining candidates who are holding
the posts on'adhoc basis on the basis of the interim
~orders passed by this court, shall continue to hold
the posts on adhoc basis until they have been given an
opportunity to be cqqsidered for regular appointﬁent,

after following the prescribed procedure under the

rules by the UPSC. '

The next important contentention that hes been
raised by one of the applicants, especially the one in

0.A. No.

i
\

{ﬁosts out of total 49 is in excess of 50 percent quota

. 420/1996, was that the reservation of 25

laid down by the Hon’ble Supreme Court in the case of

Indra Sawhney vs. Union of India, 1992 Supp (3) SCC

217. We are of the considered view that 503 of 49 is

obviously 24 and half. 50% is to be calculated not by

a mathametical equation but against the roster

prescribed for the purpose. Since the rosier

prescribed in these cases always starts from a

reserved candidate, the respondents have rightly

reserved 25 posts out of 49 and that will not exceed.

50% quota as a maximum 1imit prescribed by the Supremne

Court in Indra Sawhney’s case.

The learned counsel for the applicant in O.A.
No. 420/1996 also raised another issue, namnely, that

theére cannot be reservation for STs in Delhi indsmuch

&

- as Delhi does fnqt have any ST of its own and in the
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absence of . a nofification under Arficle 242 of the
Constitution ofllndia, the rééervéffon now eet apart
at the instance of resbondeets is illegal. In support
of his %ase, the applicanf has relied upon a numbé%ibf A
decisions of varioqs High bourts andA the ‘Supﬁeme
Court. M. S. Malathi vs. The ¢6mmissioner Nagpur
Division | & Ors., AIR 19é9 Bombay 1385 Acfion
Committee on Issue of Caste Certificate-to _Scheduled

Caste and Seheduled Tribes in the State of Maharashtra

& Anr. wvs. Union of India & Anr., JT 1994 (4) SC

423. _ )

Even though the applicant is raising this issue

in this applicetion which may not directly arise out
of this application, we are of the ‘view that- the
Anotification issued by Ehe Goverﬁmeht of 1India on
29.12.1993 after Indra Sawﬁ%ey’s.case; referred above,
is applicable to the.lpresent case wherein  fﬁe
reoervatlon for ST has also been provided in De1h1 and
this notific%tion is -not under challenge in any”\gf
these applications. In Office Memorandum dated
29.17.1993 1issued by Goverhment-of India '(Department
.of Personnel & Training),'it is stated, "In respeet of -
direct recruitment on All India basis otherwiée than
py~open competition where there is e reserVat?on of
16;2/3% for SC and 7-1/2% for ST, the existing
40— p01nt roster ﬁqs. been revised into a 120-point
roster as in the hodel format 1ndlcated at Annexure I.
In respect of -dlrect‘ ﬁecru1tment to Group ’c® * and

Group "D’ posts ncrmally attractlng candldates from a

_1oca1ity oni'reglon the ex1st1ng 100~ p01nt

rev1sed as 1in the model 1nd1cated at

- have also 'been

2
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' prinexure

lifénd states, 'For Delhi,

j-;'."-‘f"{-:l':_O_?'ar‘e reserved
Yé&é%bound to glive
A;ﬁ;gs O.M. to ST candidates.
O fhat the present

t.;iréépondent ‘NCT
" state within
zi,Tﬁe relevant notification in

f‘brbduced by the respondents and it

o 17 - g‘@

"11." The “nota bene’ No. 3 refers to Delhi

the rosters as prescribed for

on All-1ndia basis 1s to be followed." Tt

1

recrultment

is to be noted that in accordance @ith the said 0.M.,

the roster points at 3, 17,-29, 43, 57, 69, 82, 97 and

for ST and as such the respondents
the benefit of the reservation under
1t goes withoutl saying

recruitment is to Group C? and the
of Delhi has’been deciared nott as 3
the Unioh, rather as a union Tétritoryn
this regard has been

is available in thz

Z:ipaperbook.

)

In O.A. No. 1928/1996, the applicants therein

haye raised the issue of not giQing the benefit of

fﬁélaxation of age to the OBC candidates. It is now an
 admi§ted case that the relaxation of age to the extenﬁ
of three vyears is available to OBC candidates and at

pagév9q of the paperbook in O.A. No. 1928/96 &

communication confirming the same js shown that the

said hélaxation has been duly given for the Civil

Services}'Examination_in.both the years 1995 and 1996
and it fis an
bound to - give age relaxation to the extent of threc

years to'

the respondents - submitted that even though the

applicants in O0.A.  1928/1996 and 1934/199¢ are |

gligible,ffor _.age relaxation both on the count thayt f"/

-

;hey'are"eoverngent servants as well as oh fhé Qround S

that they are belonging to OBé cohmuniti@s, but . the |

admitted case that the respondents ar<’

the OBC candidates. The learned counsel for

;
rj.
i

I
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very advertisement. Since " the question
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complaint of the'respondents is that the applicants -
have not ‘attached .the  respective certificates Camn
required under the law and as has been stated in the
of
availability of age relaxatiom for Government servants

and OBCs is an unquestionable fact, the contention of

. the respondents 1is that the cértificates annexed are

not'in the format prescribed. ihé‘respondents'do not
_ : L _

‘dispute the fact that they are’ either Government

'servanté or belonging to 0OBC communities. In view of

this fact, tﬁe applicanté in these 0.A.s éFé directed .
to submit the certificates in the prescribed formatb'
and submit themselves for considefafion aéainst the
next avallable Qacaﬁcies as and‘when:the recruitment
takes place. ‘Respondenfs are:diréctéd to ' consider
them against. the additional number of posts now added

by an amendment to recruitment rules under the proviso

to Article 309, if they are not already-considered-

Under . the | circgmstgn;eé, these Orig%ﬁfl
Appiications are allowed to the extent mentioned ik @)
the respective .paraghaphs above, ‘"along with the
‘directions‘ gith:hereiHabove. To recapitu1ate, this

court is .issuing the following directions :

(1)', In».O-A: Nbr 297/;996; the’applicanfsr therein
will céntinqe on adhoc basis to hold the post
till. tﬁeirl candidatuke‘.'has ‘been considered -
against ;thg additionalihumbgf of vacancies now

. made available by the respoﬁdents, unless they'
S ) ' ; }

have,-been ihterviewéd_ on .the- basis of the® — .

interim orders of this c¢ourt: -In the event they -
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(2)

(4)
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have taken part in the test and interview and
the .result is declared and in the event that
they are found fit and_éhe result is in their
favour, théy may be recommended for appointment
against regular vacanc.es and those candidatos
whose names have not been recommended, will have

no right to regularisation on the basis of thelr

adhoc service.

The applicant in 0.A. No. 420/1996 is entitled
to consideration ) against . the additional
vacancies 1in acéondance with the amended rules.
In case .the said applicant also has taken part
in the selection procedure. already undertaken
and ifh' case his candidature has been accepteq by

the UPSC, the UPSC is directed to declare his

result and make recommendations accordingly.

The applicants in 0.A. 416/1996 and 433/1996
will also be entitled to same directions a=

given by us in 0.A. No. 297/1996.

The applicants in O0.A> No. 1928/1996 and O.A.
1934/1996 are entitled to relaxation of age
applicable to Government servants and to the
OBCs, wherever applicable and they are directed

to <submit fresh certificates in the prescribed

<. format and the respondents are directed to

ascept their candidature if found fit, but for

‘their defective certificates for age relaxation,
> » - ¢ : _ on
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and in the event they are found fit, théy miy be

recommended and they will be entitled tqﬁ§a11
\

consequential benéfits.f

with these directions, these Original‘Application; are

disbosed bf. No costs.

3
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( s. P. Biswas )
Member(A)

-
— -~ ‘.
( or. Jose P. Verghese')f‘
vice chairman(J)

piled—

4




